
SPECIAL BENCH  ITEM NO. 105 

NATIONAL COMPANY LAW TRIBUNAL 

ALLAHABAD BENCH 

ALLAHABAD 

CP No.(IB)46/ALD/2021 

CORAM: 

1. SHRI RAJASEKHAR V.K., 

HON’BLE MEMBER (JUDICIAL) 

 

2. SHRI AVINASH KUMAR SRIVASTAVA, 

HON’BLE MEMBER (TECHNICAL) 

 

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 10th FEBRUARY, 2022, 

04:30 PM 

 

NAME OF THE COMPANY GOEL CARGO PVT LTD V/S 

JAIPRAKASH ASSOCIATES LTD 

UNDER SECTION 9 IBC  

 

COUNSEL APPEARED THROUGH VIDEO CONFERENCING: 

Sh. Diptiman Singh, Adv.       : For the Operational Creditor 

Sh. R.P. Agarwal, Sr. Adv. assisted by Sh. Abhishek Tripathi, Adv. : For the Corporate Debtor 

 

ORDER 

Ld. Counsel for the Operational Creditor present. Ld. Sr. Counsel for the Corporate Debtor 

present. 

Both sides report that a settlement agreement dated 06.01.2022 has been entered into 

between the parties, in terms of which, the parties have agreed to settle their disputes amicably. 

The settlement agreement has been placed for our consideration, which is taken on record and shall 

form a part of this order. The mutual rights and obligations shall be undertaken by both sides and 

the undertakings given by each sides to the other shall be treated as undertakings given to the 

Court. 

CP No.(IB)46/ALD/2021 is dismissed as withdrawn in accordance with the settlement 

agreement. Liberty is granted to the Operational Creditor to file appropriate applications for 

revival of the company petition at the stage at which it was left of in case there is a default. 

 

 

 

 

 

Avinash Kumar Srivastava       Rajasekhar V.K. 

Member (Technical)        Member (Judicial) 

 
Kavya Prakash Srivastava 

(Stenographer) 


